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 this  or  that.

 SHRILAL  K.  ADVANI:  1am  not  satisfied
 with  it  and  we  are  walking  out.

 16.41  hrs.

 At  this  stage,  Shri  Lal  K.  Advani  and  some
 other  hon.  Members  left  the  House

 SHRI  SURYA  NARAYAN  YADAV
 (Saharasa):  Mr.  Speaker,  Sir,  through  you,
 |  would  like  to  know  from  the  Hon.  Prime
 Minister  whether  he  would  like  to  refer  the
 disputed  site  at  Ayodhya  under  Article  138
 for  eliciting  opinion  or  not?  As  the  Hon.Prime
 Minister  has  said  just  now  in  clear  terms  that
 he  would  take  any  decision  only  after  con-
 sultation  with  the  B.J.P.  Disputed  land  should
 be  referred  under  Article  143.  It  should  be
 decided  as  early  as  possible.  Secondly  ,  |
 would  like  to  know  whether  Goverment
 would  like  to  take  into  account  the  Dunkel
 Proposals  in  view  of  the  recent  farmers’  rally
 in  the  country  since  the  farmers  are  quite
 confused  over  Dunkel  Proposals  in  view  of
 the  recent  confused  over  Proposals  and
 since  there  has  not  been  any  discussion  on
 Dunkel  proposals?  Will  you  like  to  discuss  it?

 SHRI  P.V.  NARASIMHA  RAO:  !  would
 like  to  say  that  we  would  ensure  that  Indian
 farmer  may  not  suffer  on  account  of  Dunkel
 proposals.

 [English]

 MR.  SPEAKER:  A  number  of  amend-
 ments  have  been  moved  by  the  hon.  Mem-
 bers  to  the  Motion  of  Thanks  on  the
 President’s  Address.  Shall  |  put  all  the  amena-
 ments  to  the  vote  of  the  House  together  or
 any  hon.  Member  wants  any  particular
 amendment  to  be  put  separately?

 SEVERAL  HON.  MEMBERS:  Yes,  you
 may  put  them  together.

 MR.  SPEAKER:  |  shail  now  put  all  the
 amendments  together  to  the  vote  of  the
 House.
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 All  the  Amendments  were  put  and

 negatived.

 MR.  SPEAKER:  ७  shall  now  put  the
 main  motion  to  the  vote  of  the  House.  The
 question  is:

 “That  an  Address  be  presented  to  the
 President  in  the  following  terms:-

 ‘That  the  Members  of  Lok  Sabha  as-
 sembled  in  this  Session  are  deeply
 grateful  to  the  President  for  the  ad-
 dress  which  he  has  been  pleased  to
 deliver  to  both  Houses  of  Parliament
 assembled  together  on  the  22nd  Feb-
 tuary,  1993.”

 The  motion  was  adopted.

 MR.  SPEAKER:  The  House  shall  now
 take  up  Item  No.7  of  today’s  agenda,  Statu-
 tory  Resolution?  Shri  Nitish  Kumar.

 16.45  hrs.

 STATUTORY  RESOLUTION  AE:  DISAP-
 PROVAL  OF  NATIONAL  THERMAL

 POWER  CORPORATION  LIMITED,  THE
 NATIONAL  HYDRO-ELECTRIC  POWER

 CORPORATION  LIMITED  AND  THE
 NORTH-EASTERN  ELECTRIC  POWER
 CORPORATION  LIMITED  (ACQUISI-
 TION  AND  TRANSFER  OF  POWER
 TRANSMISSION  SYSTEMS)  ORDI-

 NANCE,

 AND

 NATIONAL  THERMAL  POWER  CORPO-
 RATION  LIMITED,  THE  NATIONAL

 HYDRO-ELECTRIC  POWER  CORPORA-
 TION  LIMITED  AND  THE  NORTH

 EASTERN  ELECTRIC  POWER  CORPO-
 RATION  LIMITED  (ACQUISITION  AND
 TRANSFER  OF  POWER  TRANSMIS-

 SION  SYSTEMS)  BILL

 [English]

 SHRI  NITISH  KUMAR  (Barh):  Sir,  |  beg
 to  move:

 “  That  this  House  dis  ‘the
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 National  Thermal  Power  Corporation
 Limited,  the  National  Hydro-electric
 Power  Corporation  Limited  and  the
 North-Eastem  Electric  Power  Corpo-
 ration  Limited  (Acquisition  and  Trans-
 fer  of  Power  Transmission  Systems)
 Ordinance,  1993  (Ordinance  No.  10  of
 1993)  promulgated  by  the  President
 on  the  8th  January,  1993.

 16.46  hrs.

 [  MR.  DEPUTY  SPEAKER  in  the  Chair
 [Translation]

 Mr.  Deputy  Speaker,  Sir,  |  have  moved
 my  Statutory  Resolution  for  the  disapprovai
 of  this  Ordinance  on  the  basis  that  the  idea
 of  moving  this  resolution  has  struck  me  only
 after  |  went  through  the  Statement  of  Ob-
 jects  and  Reasons  and  the  financial  Memo-
 randum  of  the  Bill  introduced  by  the  Govern-
 ment.  He  has  made  a  statement.  What  was
 the  need  of  bringing  the  Bill  in  this  House?
 What  was  the  urgency  due  to  which  it  had  to
 be  brought  forward.

 Mr.  Deputy  Speaker,  Sir,  it  seems  that
 the  Govemment  had  to  take  up  some  con-
 dition  of  the  World  Bank  had  made  and  to
 take  up  that  condition,  this  Ordinance  had  to
 be  promulgated.  They  have  to  borrow  aifoan
 of  1.6  billion  dollar  for  power  projects  from
 the  Worid  Bank.  The  World  Bank  has  pulled
 them  up.  So,  this  Ordinance  has  been -
 promulgated  in  a  hurry.

 Therefore,  he  did  not  even  bother  to
 look  into  the  adverse  effects  of  the  ordi-
 nance  and  introduced  this  Bill  in  this  House.

 Mr.  Deputy  Speaker,  Sir,  first  of  all  |
 want  to  draw  the  attention  of  this  august
 House  to  the  fact  that  this  Bill  has  been
 introduced  to  acquire  all  the  assets  related
 to  the  transmission of  only  three  power
 generating  companies.  Mr.  Deputy  speaker,
 Sir,  there  are  three  companies  in  the  Central
 sector  and  apart  from  them  there  are  some

 others  too.  Jesides,  there  are  power  gener-
 ating  units  under  the  State  Electricity  Boards.

 N.E.E.P.C.  Ltd.  (Acquinisition  &  Transfer of
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 ।  the  transmission  of  the  power  generating
 units  continues  in  this  way.  |  don’t  under-
 stand  how  the  Government  would  be  able
 to  fulfil  the  objectives  of  this  Bill.  He  has
 brought  this  Bill  in  haste  and  it  seems  he
 wants  to  fulfil  certain  conditions.

 Mr.Deputy  Speaker,  Sir,  besides  the
 N.T.P.C.,  the  N.H.P.C,  the  NEEPCO,  there
 are  Nuclear  Power  Complex,  Neveli  Lignite
 Corporation  Damodar  Valley  Corporation,
 Tehri  Electricity  Power  Project,  Nathpa
 Jakhari  Project  and  Bhakhra  Beas  Manage-
 ment  Board.

 [English]

 SHRI  RAM  NAIK  (Bombay  North):  May
 |  point  out,  Sir,  that  there  is  no  quorum  in  the
 House?

 MR.  DEPUTY  SPEAKER:  The  bell  is
 being  rung-

 Now  there  is  quorum.  The  hon.  Mem-
 ber,  Mr.  Nitish  Kumar  may  continue.

 [  Translation)

 SHRI  NITISH  KUMAR:  Mr  Deputy
 Speaker,  Sir,  as  there  was  no  quorum  should
 |  speak  from  the  beginning?  (/nterruptions)

 Mr.  Deputy  Speaker,  Sir,  1  was  submit-
 ting  that  only  three  power  generating  com-
 panies  the  N.T.P.C.  the  N.H.P.C.  and  the
 NEEPCO  have  been  mentioned  in  the  Ordi-
 nance  whose  transmission  assets  have  been
 sought  to  be  acquired.  But  besides  these
 there  are  other  companies  also  in  our  coun-
 try.  For  example  the  N.T.P.C,,  the  N.L.C.,
 the  N.J.P.C.,  and  the  B.B.M.B.  Not  only  this
 there  are  several  power  generating  compa-
 nies  under  the  State  Electricity  Boards  and
 there  is  no  provision  in  this  Bill  to  acquire
 their  transmission  system  assets.

 Mr.  Deputy  Speaker,  Sir,  there  are  two

 aspects.  On  the  one  hand,  itis  being  pointed
 out  on  behalf  of  the  Government  that  for  the
 sake  of  better  and  effective  functioning  of
 the  National  Power  Grid  Corporation  the
 transmission  system  should  be  under  its
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 control.  If  it  wants  to  acquire  transmission

 system  of  generating  units  for  National  Power
 Grid  Corporation then  why  is  it  being  done  in
 case  of  three  companies  only.  The  manage-
 ment  of  extra  igh  voltage  lines  is  not  the
 concem  of  three  companies  alone.  More-
 over,  there  was  no  need  for  me  to  mention
 the  names  of  the  other  companies  as  there
 are  many  such  companies  concemed  with
 the  State  Electricity  Board.

 Mr.  Deputy  Speaker,  Sir,  |  want  to  draw
 the  attention  of  the  Government  to  the  news
 which  appeared  in  the  newspapers  in  this
 connection.  Recently  it  appeared  in  the
 ‘Financial  Express’  on  the  6th  December,
 1992-  ्

 [English]

 ‘World  Bank  diktats  force  NTPC  totrans-
 fer  assets.’

 [  Translation}

 ॥  means  that  the  Government  was
 under  pressure  of  the  World  Bank  and  it  was
 threatened  that  it  would  not  be  given  the  1.6
 billion  dollar  loan  if  it  did  not  agree  to  this
 condition.  If  you  go  through  the  statement  of
 Objects  and  Reasons  It  will  be  clear.  Para
 3  reads:

 [English]

 “The  delay  in  transfer  of  the  ownership  of  the
 assets  relating  to  the  said  power  transmis-
 sion  systems  of  the  afore  said  three  compa-
 nies  to  the  Power  grid  has,  however,  re-
 stricted  its  resource  mobilisation  efforts
 both  through  intemal  cash  generation  as
 well  as  by  going  to  the  market  for  commer-
 cial  borrowings.”

 [Translation]

 This  is  what  the  Government  has  stated.
 It  is  very  simple  that  the  Goverment  was
 facing  difficulty  in  getting.  The  proposed
 loan  therefore  this  Bill  was  brought  in  haste.
 No  serious  thought  has  been  given  to  it.  All

 theee  assets  will  be  transferred  to  the  Power
 ‘Qaid  Corporation  on  book  value.  Acording  to
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 the  Clause  3  (i)  of  the  Bill,  first  the  Central
 Govemment  will  acquire  them  and  later  the
 ownership  would  be  transferred  to  the  Power
 Grid  Corporation.  On  the  one  hand  the
 Central  Government  will  acquire  these  as-
 sets  whereas  on  the  other  hand  the  financial
 memorandum  reads  that

 [English}

 “No  expenditure  from  the  Consolidated
 Fund  of  India  is  involved.”

 [Translation

 |  do  not  understand  how  this  can  be
 possible.  |  object  on  two  points.  The  first
 objectionable  point  is  the  transfer  on  book
 value.  The  Government  thus  would  not  as-
 sess,  the  price  of  the  asset  acquired  by  the
 power  generating  companies  and  which
 increased  in  course  of  time.  It  will  acquire
 them  directly  on  ‘he  book  value.  Thus  it  is  a
 great  injustice  against  the  power  generating
 companies.

 The  second  point  is  about  the  stamp
 duty  which  s  levied  when  the  Central  Gov-
 emment  takes  over  the  entire  assets  and
 transfers  its  ownership  to  the  Power  Grid.
 The  Government  has  said  that  no  funds  are
 involved  there.  Parliament  which  empowers
 the  Govemment  to  spend  the  funds  even
 that  Supreme  body  is  being  kept  in  the  dark.
 They  want  to  keep  their  bosses  happy:  |
 want  to  know  whether  there  will  be  stamp
 duty  or  not  and  if  that  wouid  be  livied  from
 where  will  the  funds  be  provided?  |  would
 like  to  seek  clarification  from  the  Govem-
 ment  on  these  two  points,  because  every-
 thing  is  under  veil  here.  Stensibly  1  appears
 that  the  Government  is  going  to  accomplish
 a  sacred  task  because  it  wants  to  streamline
 transmission  system.  On  the  face  of  it,  it
 seems  that  a  commendable  thing  is  being
 done  as  National  Power  Grid,  has  been
 constituted  and  for  that  Zonal  Grids  have  to
 be  interlinked  and  it  is  necessary  that  the
 control  of  transmission  system  should  be  in
 one  hand  for  effective  and  better  manage-
 ment  of  the  system.  What  is  the  real  inten-
 tion  behind  this.  The  statement  tnade  here
 is  deceptive  and  misieading.  We  seek  ciari-
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 fication  from  the  Government  over  these
 questions.  Mr.  Deputy  Speaker,  Sir,  em-
 ployees,  will  also  Le  transferred  on  a  large
 scale.  ts  itconstitutional?  Is  there  no  need  to
 take  their  consent  regarding  this  change
 over  and  would  they  be  transferred  imme-
 diately?  ।  was  provided  earlier  that  the
 employees  employed  in  the  work  of  the
 transmission  system  will  directly  be  em-
 ployed  in  the  Power  Grid  Corporation.  All
 rules  in  this  regard  have  been  framed,  but
 this  Bill  is  overriding  all  those  rules.  There
 are  rules,  the  judgement  of  the  court  and
 tribunal  but  in  spite  of  that  clause  after
 clause  it  is  proved  that  these  things  have
 been  flouted  and  the  Bill  is  overriding  them
 all.

 17.00  hrs.

 ।  the  Government  employs  them  di-
 rectly  it  will  be  a  great  injustice  against  the
 employees.  Generally,  an  advertisement
 appears  for  recruitment  in  any  company,
 wherein  the  service  conditions  are  also  laid
 down.  When  a  candidate  applies  for  a  par-
 ticular  post  he  knows  his  service  conditions
 and  other  benefits  that  he  would  get.  He
 assumes  that  the  service  conditions  would
 always  remain  the  same  lifelong,  but  now
 the  Government  proposes  to  change  these
 terms  and  conditions  of  the  service  unilater-
 ally  and  the  employees  do  not  have  any  say
 in  the  matter.  [f  it  happens  all  the  rules  and
 regulations  framed  so  far  will  be  violated.

 Mr.  Deputy  Speaker,  Sir,  there  is  a
 Central  electricity  authority  to  monitor  the
 working  of  Electricity  Boards  and  other  insti-
 tutions  related  to  power  generation.  Its  func-
 tion  is  to  guide,  make  rules,  improve  quality,
 issue  various  sorts  of  instructions  and  make
 improvement  in  the  plant  load  factor  and
 other  areas  of  power  generation.  Now  the
 Govemment  is  doing  that  work  by  surpass-
 ing  the  Central  Electricity  Authority.  It  could
 have  done  it  gradually  in  a  phased  manner
 with  the  consultations  of  the  Central  electric-
 ity  Authority  but  it  is  not  doing  so.  |  could
 have  set  up  the  National  Power  Grid  under
 the  Centraf  Electricity  Authority  and  strength-
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 ened  it.  But  the  Government  has  no  inten-
 tion  to  strengthen  the  present  system  by
 setting  up  the  National  Power  Grid.  This  is
 the  reason  that  many  State  Governments
 have  requested  the  Tamil  Nadu  Goverm-
 ment  to  dissociate  them  from  the  National
 Power  Grid.  There  are  several  other  points
 but  the  Government  does  not  seem  to  be
 good  intentioned  in  this  regard.  Once  there
 was  load-shedding  in  the  South  and  it  took
 lot  of  time  to  restore  normally.  On  this  basis
 some  of  the  States  have  asked  to  dissociate
 themselves  from  the  National  Grid.

 Mr.  Deputy  Speaker,  Sir,  we  could  have
 strengthened  the  National  Power  Grid  by
 consulting  the  power  generating  compa-
 nies,  State  Electricity  Boards  and  other  con-
 cemed  people,  but  everything  has  been
 done  in  a  haphazard  manner.  When  for  the
 first  time  |  heard  about  national  grid.  |  felt
 very  about  it  since  |  am  myself  an  Electrical
 Engineer.  |  have  studied  this  branch  of
 engineering.  |  thought  for  a  country  there
 should  be  a  single  National  grid  so  that  when
 there  is  shortage  of  electricity  in  any  part  of
 country  it  may  be  supplied  to  that  part.  We
 thought,  it  a  very  good  concept.  When  |  got
 general  information  in  this  regard,  |  formed
 a  good  opinion,  but  when  |  studied  the  whole
 plan,  |  found  reality  was  otherwise.  The
 intentions  were  not  clear.  ॥  their  intentions
 had  been  clear  they  would  have  consulted
 power  generating  companies,  State  Gov-
 ernments  and  State  Electricity  Boards  and
 CEA  and  found  out  some  plan.

 How  would  it  benefit,  if  the  assets  of
 three  companies  are  nationalised?  Do  all
 the  EHVAC  lines  fall  under  the  control  of
 these  three  companies?  There  is  no  need  to
 restate  the  names  of  the  companies  which
 have  already  been  given.  There  is  an  urgent
 need  to  integrate  the  EHVAC  lines  through
 the  State  Electricity  Boards  and  until  and
 unless  they  are  integrated  no  prupose  would
 be  served.  |  think  Goverment  is  fully  aware
 of  this  fact.  All  the  people  have  expressed
 their  objection  in  this  regard  from  time  to
 time.  Everybody  including  the  experts  and
 Engineers  working  in  NTPC  and  other
 companies  have  expressed  their  objection
 in  this  regard,  but  a  Bill  has  been  introduced
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 in  a  hurry  ignoring  all  these  facts.  Previ-
 ously,  an  ordinance  was  issued  and  now  a
 bill  has  been  brought  to  replace  the  ordi-
 nance.  The  intentions  behind  all  these  things
 is  not  to  set  up  a  National  Power  Grid  but  to
 appease  the  World  Bank  and  to  fulfill  its
 conditionalities.  Keeping  all  these  things  in
 views,  |  have  called  your  attention  towards
 the  facts  since  the  House  was  in  a  different
 mood  today.  If  this  point  would  have  been
 raised  some  other  day,  |  would  have  elabo-
 rated  all  the  points  one  by  one.  But  |  think
 that  |  should  raise  points  in  a  proper  way  and

 ।  think  he  would  answer all  the  points.  |  would

 like  to  submit.  that  if  the  Government  sin-
 cerely  wants  toset  up  a  National  Power  Grid
 then  it  should  withdraw  the  Bill  and  allow  the
 Ordinance  to  get  lapsed,  The  problem  of
 electricity  would  not  be  resolved  without  it.
 But  |  would  urge  that  the  step  should  be
 taken  after  consultation  with  all  the  con-
 cerned  parties  including  the  companies.  Are
 the  Central  Sector  Companies  slaves  to  the
 Govemment?  If  this  House  vests  power  to
 ०  company  under  some  Act  or  if  a  company
 is  constituted  under  the  powers  of  the  Par-
 liament,  why  does  Government  want  to  run
 it  as  per  its  Whims,  considering  it  a  Central
 Sectay  Company?  On  one  handitis  said  that
 public  sector  does  not  function  well  and  on
 the  other  hand,  Goverment  wants  to  de-
 stroy  the  Pubtic  Sector  Units.

 The  rates  of  land  have  increased  mani-
 fold  as  compared  to  the  rates  twenty  years
 ago.  Government  should  pay  compensation
 on  the  present  rates.  If  the  company  be-
 longs  to  public  Sector  would  the  Govem-
 ment  pay  it  less  compensation?  If  it  starts
 malfunctioning,  Government  would  start
 blaming  public  sector.  Public  sector  has
 become  an  object  of  hatred.  All  these  people
 are  present  here.  Now  Shri  Salve  has  been
 given  this  portfolio.  Previously  he  was  known
 as  a  programme  within  Congress.  During
 the  region  of  Mrs.  Indira  Gandhi  he  used  to
 speak  in  a  different  tone.  Now  time  has
 changed.  The  attitude  of  the  people  has
 changed?  The  Congress  people  change
 themselves according  tothe  occasion.  There
 was  a  time  when  nobody  dared  to  speak
 against  public  sector.  Now  time  has  come  to
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 such  a  pass  today  that  if  someone  wishes  to
 speak  in  favour  of  public  sector,  he  would
 not  do  so  due  to  the  fear  that  he  might  be
 ousted  from  the  ministersip.  Would  you
 buy  the  land  on  book  value?  The  price  of  the
 land.  would  be  decided  on  the  present  rates.
 The  Power  Grid  Station  and  the  transmis-
 sion  lines  all  are  being  set  up  in  a  short
 duration,  but  the  compensation  is  not  being
 paid  tothe  people.  Then  they  suggest  others
 to  mobilise  the  resources.

 Kindly  inform  us  about  the  loss  that  will
 have'to  be  bome  by  the  consumer?  Trans-
 mission  Corporation  would  charge  extra
 surcharge.  Previously  there  used  to  be  a
 single  generating  unit.  ॥ performed  the  func-
 tions  of  generation  and  transmission  and  its
 distribution  used  to  be  done  through  Gov-
 emment  Agency  and  then  Tariff  was  de-
 cided.  Now  the  power  grid  has  been  estab-
 lished.  Initially  losses  would  have  to  be
 borne.  It  would  function  properly.  -  is  their
 conspiracy.

 |  am  not  oppose  to  the  National  Grid  but
 |  do  oppose  the  intention  behind  the  setting
 up  of  National  Grid.  These  people  would  first
 level  surcharge  in  the  name  of  transmission,
 this  burden  would  then  be  shifted  to  the
 consumer.  The  loss  due  to  their  inefficiency
 would  have  to  be  bome  by  the  consumer.
 The  rates  of  electricity  would  increase  and
 all  would  say  that  ail  have  become  ineffi-
 cient.

 |  would  like  to  bring  it  on  the  record  of
 “the  House  that  a  time  would  come  when  the
 rulers  in  Delhi  would  say  that  Power  Grid  has
 failed  and  so  it  should  now  be  privatised.  At
 that  time  all  the  assets  would  have  to  be
 transfered  as  per  their  price  in  the  book
 value.  Then  IMF  World  Bank  people  would
 say  that  it  should  be  privatised  Then  the
 capitalists  like  Tata,  Birla,  Ambani  or
 Goyanka  would  be  invited  to  run  it  and  all  he
 assets  and  property  would  be  transfered  at
 the  price  in  the  book  value  or  at  throw  away
 prices.  The  hard  earned  money  or  the  hard
 labour of  the  people  would  be  looked.  Itis  not
 that  if  we  kill  our  own  son  in  our  hoyse,  we
 would  not  be  subjected  to  any  punishment.
 If  our  son  is  injured  due  to  that,  we  would  be
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 liable  to  be  punished.

 This  is  publi€  sector  company  ,  you  are
 snatching  its  all  assets.  This  is  a  complete
 conspiracy.  You  are  not  doing  any  good  job.
 You  are  tuming  against  the  public  sector
 and  building  a  new  public  sector.  You  would
 make  it  a  failure  deliberately.  Thirdly,  Gov-
 emment  would  privatise  its  whole  property.
 ।  means  to  say  that  you  would  give  the
 assets  raised  25  years  ago  to  Tatas,
 Goenkas  or  other  power  sector  companies
 or  multinational  companies  at  throw  away
 prices.  In  this  way  you  are  inviting  the  foreign
 companies.  You  are  trying  to  decieve  the
 people  of  this  country  through  this  House.  A
 time  would  come  when  you  would  say  that
 you  are  not  in  a  position  to  invest.  Foreign
 companies  would  be  invited  on  the  pretext
 that  Govemment  is  not  able  to  invest,  but
 they  would  not  take  part  jn  generation.  They
 would  take  the  responsibility  of  transmission
 and  distribution  also.  The  intentions  and

 objectives  behind  all  this  are  wrong.  That  is
 why  we  have  opposed  it.  The  allegations
 levelled  by  us  are  correct.  Government
 should  withdraw  the  Bill  and  let  the  ordi-
 nance  lapse  and  introduce  a  comprehen-
 sive  Bill.  Government  should  do  it  in  consul-
 tation  with  experts  of  Central  Electricity
 Authority  and  State  Electricity  Boards.

 Money,  no  doubt  matters  but  it  does  not
 jean  that  we  should  sell  out  our  conscience

 and  self-respect.  1.6  mission  dollars,  which
 is  equivallent  to  Ps.  160  crore  dollars.  We

 may  get  this  loan  or  not  but  we  should  run
 our  country  on  our  won  and  implement  our
 own  policies  according  to  the  needs  of  our
 country.  We  should  not  follow  the  directions
 of  the  foreign  powers.  |  submit  to  you  that  it
 will  prove  futile  because  the  Govemment
 has  already  decided  to  hypothicate  this
 country  to  the  Intemational  Monetary  Fund,
 the  World  Bank  and  the  Western  powers.
 The  Goverment  will  not  withdraw  its  deci-
 sion  because  it  has  become  a  puppet.  But
 we  are  the  members  of  this  House,  there-
 fore,  through  this  House  |  would  like  to
 submit  tq  the  Government  to  withdraw  it  and
 let  this  Ordinance  be  lapsed.  Intorduce,  a

 comprehensive  Bill  later  on.

 and  N.T.P.C  Lid.,N.H.P.C.  Ltd.  and  -
 N.E.E.P.C.  Ltd.  (Acquinisition  &  Transfer  of

 Power  Transmission  Systems)  Bill
 With  these  words  |  conclude  and  urge

 to  all  the  Members  to  accept  this  Statutory
 Resolution  introduced  by  me.

 PROF.PREM  DHUMAL  (Hamirpur): Mr.
 Deputy  Speeter,  ठ..  am  on  a point  of
 order.  There  is  _~  ‘orum  in  the  House

 MR.  DEPUTY  SPEAKER:  The  bell  ir
 being  rung.

 [English]

 Now  the  House  enjoys  Quorum.  Now  |
 request  the  hon.  Minister  Shri  N.K.P.  Salve
 to  move  the  Bill.

 THE  MINISTER  OF  POWER  (SHRI
 N.K.P.  SALVE  ):  Sir,  |  am  very  grateful  to
 Shri  Nitish  Kumarji,  who  made  a  very  elo-
 quent  speech.  He  is  very  knowledgeable.

 [  Translation]

 DR.  LAXMINARAYAN  PANDEYA
 (Mandsaur):  Mr.  Deputy  Speaker,  Sir,  |  am
 ona  point  of  order.  If  consideration  of  Motion
 and  Bill  will  go  on  side  by  side,  the  reply  will
 be  given  later  on  or  in  the  course  of  discus-
 sion.

 [English]

 MR.  DEPUTY  SPEAKER:  He  has  to
 move  the  Bill  for  consideration  and  passing.

 [  Translation]

 SHRI  N.K.P.  SALVE:  The  Bill  is  being
 moved  for  consideration  but  there  is  not
 objection  in  extending  thanks  in  advance.

 [English]

 Sir,  |  beg  to  move:

 “That  the  Bill  to  provide  in  the  public
 interest  for  the  acquisition  an  transfer
 of  the  power  transmission  systems  of
 the  three  companies  and  the  right,  title
 and  interest  of  those  companies  in  the
 power  transmission  system  situated
 in  different  parts  of  India,  with  a  view  to
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 developing  the  National  Power  Grid  to
 ensure  transmission  of  power,  within
 and  and  across  the  different  regions  of
 India,  on  a  more  scientific,  efficient
 and  economic  basis  and  for  matters
 connected  therewith  or  incidental

 ‘thereto,  be  taken  into  consideration.”

 SHRI  ५४.  DHANANJAYA  KUMAR
 (Mangalore):  Sir,  he  has  not  taken  the  per-
 mission  of  the  Chair.

 MR.  DEPUTY  SPEAKER:  Yes,  he  has
 taken  the  permission.

 SHRI  N.K.P.  SALVE:  Sir,  the  Bill  pro-
 vides,  as  |  have  already  stated,  for  acquisi-
 tion  and  transfer  of  assets  relating  to  the
 power  transmission  systems  cf  the  there
 companies,  namely  National  Thermal  Power
 Corporation  Limited  (NTPC),  National  Hy-
 dro-Electric  Power  Corporation  Limited
 (NHPC)  and  North-Eastem  Electric  Power

 Corporation  Limited  (NEEPCO),  to  Power
 Grid  Corporation  of  India  Limited

 The  Power  Grid  Corporation  of  India
 Limited  formerly  known  as  National  Power
 Transmission  Corporation  was  set  up  in
 1989  in  pursuance  of  an  earlier  decision
 taken  to  form  a  National  Power  Grid.  Its
 other  main  objective  has  been  to  bring  plan-
 ning,  construction,  operation  &  maintenance
 of  all  Central  Transmission  Systems  under
 the  unified  control  of  onecentral  organisation
 for  achieving  better  coordination  an  efficient
 operation  and  to  optimise  productivity  in  the
 central  transmission  systems.

 It  was  also  decided  to  transfer  the
 power  transmission  systems  of  the  three
 companies,  namely,  NTPC,  NHPC  and
 NEEPCO  to  this  Corporation.  Pending
 completion  of  various  formalities,  the  man-
 agement  of  the  said  power  transmission
 systems  of  the  three  companies  was  taken
 over  by  POWER  GRID,  with  effect  from
 16.8.91,  19.11.91  and  respectively  along  .
 with  the  associated  employees  who  were
 transferred  on  a  permanent  absorption  ba-
 sis.

 re  the  dates  on  which  the  trans-

 &  N.E.E.P.C.  Lid.  (Acquinisition  &  Transfer  of
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 fer  actually  took  place,  of  the  assets  of  the
 three  companies.

 SHRI  SRIKANTAJENA  (Cuttack):  What
 about  their  cadre  fixation?

 SHRI  ANIL  BASU  (Arambagh):  This  is
 against  the  Constitution.  You  cannot  trans-
 fer  the  whole  set  of  employees.

 SHRIN.K.P.  SALVE:  After  itis  debated,
 on  merits  |  would  like  to  deal  with  the  ques-
 tion  raised  by  hon.  Members.  At  the  moment
 |  am  only  moving  the  Bill.  |  am  confining
 myself  to  moving  it.

 With  a  view  to  implementing  the  objec-
 tives  men  ioned  earlier,  with  the  approval  of
 the  Cabinet,  a  Bill  was  introduced  on  No-
 vember  30,  1992  in  the  Lok  Sabha  but  the
 same  could  not  be  take  up  for  consideration.

 Due  to  non-transfer  of  the  assets  the
 POWER  GRID  was  unable  to  mobilize  its
 internal  resources  and  in  view  of  these
 circumstances  it  became  necessary  to  give
 immediate  effect  to  the  provisions  of  the
 said  Bill  by  way  of  promulgation  of  an  Ordi-
 nance  (No.  10  of  1993)  dated  8.1.1993.

 As  the  Bill  was  pending  before  the
 House  consequential  amendments  have
 been  put  up  with  the  Bill,  along  with  the
 Statement  explaining  the  circumstances
 which  necessitated  immediate  legislatio::  by
 Ordinance.

 With  passage  of  this  Bill,  the  de  jure
 transfer  of  the  assets  will  enable  the  Corpo-
 ration  of  mobilise  resources  including  exter-
 nal  borrowings  and  collect  revenues  inde-
 pendently  resulting  in  a  more  effective  and
 efficient  performance  to  achieve  the  aims
 and  objectives  speedily.

 With  these  observations  |  commend
 the  Bill  to  the  House.

 MR.  DEPUTY  SPEAKER:  Motions
 moved:

 “That  this  House  disapproves  of  the
 National  Thermal  Power  Corporation
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 .Limited,  the  National  Hydro-electric
 Power  Corporation  Limited  and  the
 North-Eastem  Electric  Power  Corpo-
 ration  Limited  (Acquisition  and  Trans-
 fer  of  Power  Transmission  Systems)
 Ordinance,  1993  (Ordinance  No.  10  of
 1993)  promulgated  by  the  President
 on  the  8th  January,1993.”

 “That  the  Bill  to  provide  in  the  public
 interest  for  the  acquisition  and  trans-
 fer  of  the  power  transmission  systems
 of  the  three  companies  and  the  right,
 title  and  interest  of  those  companies  in
 the  power  transmission  system  situ-
 ated  in  different  parts  of  India,  with  a
 view to  developing  the  National  Power
 Grid  to  ensure  transmission  of  power,
 within  and  across  the  different  regions
 of  India,  on  a  more  scientific,  efficient
 and  economic  basis  and  for  matters:
 connected  therewith  or  incidental
 thereto,  be  taken  into  consideration.”

 There  are  amendments  to  the  Motion
 for  Consideration.

 PROF.  RASA  SINGH  RAWAT(Ajmer):

 |  beg  to  move

 “That  the  Bill  be  circulated  for  the  pur-
 pose  of  eliciting  opinion  thereon  by  he  26th
 July.  1993.”  (14)

 SHRI  ANIL  BASU

 |  beg  to  move

 “That  the  Bill  be  circulated  for  the  pur-
 pose  of  eliciting  opinion  thereon  by  the  26th
 July.  1993.”  (15)

 SHRI  RAJENDRA  AGNIHOTRI
 (Jhansi):  |  beg  to  move

 “That  the  Bifl  be  circulated  for  the  pur-
 pose  of  eliciting  opinion  thereon  by  he
 26th:July.  1993.”  (16)

 SHRI  SRIBALLAV  PANIGRAHI:
 (Nannarh):  Mr.  Nenit-Gnoabar  Cir  ।  inn

 to  support  this  Bill.

 SHRI  NITISH  KUMAR:  You  support
 everything!

 SHRI  SRIBALLAV  PANIGRAHI:  Natu-:
 rally.

 The  hon.  Minister  of  power  while  mov-
 ing  this  National  Thermal  Power  Bill  has
 made  clear  the  circumstances  under  which
 it  is  today  before  us  for  consideration.  In
 fact,  an  Ordinance  was  promulgated  to  serve
 the  purpose  of  this  Bill.  It  is  now  a  technical
 requirement,  a  formality  to  be  completed.
 Further,  the  de  facto  transfer  of  the  proper-
 ties  of  the  three  Corporations  involved  has
 already  taken  place.  Only  that  has  got  to  be
 legalised.  ॥  has  to  be  put  in  black  and  white
 and  fnr  that  there  should  not  be  any  objec-
 tion.  Of  course,  Shri  Nitish  Kumar  has  some
 doubts.  While  expressing  doubts,  he  also
 smelt  something  fishy,  something  foul.  Cus-
 tomarily,  friends  from  the  other  side  enter-
 tain  some  doubts.  There  is  no  denying  of  the
 fact  that  we  require  a  national  power  grid  for
 improvement  of  power  transmission  system
 in  the  country.  There  is  no  escape  from
 going  for  a  national  power  grid.  There  is
 power  crisis  in  different  parts  of  the  country,
 and  our  emphasis  has  to  be  laid  more  on
 power  generation.  when  power  is  gener-
 ated,  there  should  be  an  efficient  system  to
 transmit  the  power  so  generated.  It  is  also
 common  knowledge  that  there  are  some
 States  where  they  do  have  power  more  than
 their  requirement  and  they  can  part  with
 some  of  that  power,  that  they  generate.
 Such  extra  power  should  flow  to  the  needy
 areas  where  there  is  an  acute  shortage  of
 power.  In  some  cases,  this  is  also  ob-
 structed  because  there  is  no  suitable  trans-
 mission  system.

 |  can  say  in  Orissa  in  Sambaipur  area,
 there  was  such  power  shortage.  Orissa  is
 one  of  the  few  States  where  acute  power
 shortage  is  there.  Korba  in  Madhya  Pradesh
 has  a  power  complex.  In  that  place  there  are
 a  number  of  power  plants;  the  NTPC  power
 project  is  there;  Government  of  India  power
 project  is  there.  There  Madhya  Pradesh
 State  Electricity  Board  have  got  their
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 genertation  units  but  because  of  this  line
 difficulty,  there  are  some  problems  in  trans-
 mission,  although  that  Government  wanted
 to  sell  power  to  Orissa  Government  and
 Orissa  Government  wanted  to  have  power.
 But,  it  could  not  materialise.  When  we  talk  of
 power  sector,  we  have  to  think  of  water  also.
 We  have  to  go  in  for  a  national  water  grid.

 SHRI  ४.  DHANANJAYA  KUMAR:  Sir,  |
 am  on  a  point  of  order.  There  is  no  quorum
 in  the  House.

 MR.  DEPUTY  SPEAKER:  Now  there  is
 quorum.  Shri  Panigrahi  may  please  con-
 tinue.

 SHRI  SRIBALLAV  PANIGRAHI  :  Mr
 Deputy  Speaker,  Sir,  |  was  saying  that  not
 only  in  the  power  sector,  we  need  a  National
 Power  Grid,  even  we  are  talking  aloud  about
 the  necessity  of  having  a  National  Water
 Grid  because  in  some  States,  floods  are
 causing  havoc  and  in  some  States  there  is
 problem  of  shortage  of  water  or  drought
 situation.  So,  there  can  be  no  two  opinions
 that  we  should  have  very  strong  and  effec-
 tive  National  Power  Grid  as  early  as
 possible.The  process  of  setting  up  of  a
 National  Power  Grid  has  been  going  on  for
 quite  some  time  in  different  phases.

 To  start  with,  three  corporations  under
 the  control  of  the  Government  of  India  are
 coming  with  in  its  purview,  which  will  transfer
 both  de  facto  and  de  jure  its  assets.  Ulti-
 mately  the  purpose  could  be  served  if  the
 transmission  system  maintained  by  State
 electricity  boards,  divided  in  five  zones  of
 power  grids-  North,  West,  South,East  and
 North-east-  are  all  integrated  with  the  na-
 tional  power  grid.

 Power  or  energy  holds  the  key  to  our
 progress  and  prosperity  for  the  purpose  of
 development,  this  is  the  prime  need  to  have
 sufficient  energy  and  sufficient  power.  ।  ‘
 regrettable  and  a  sad  thing  that  we  do  not
 have  enough  power.

 |  may  mention  that  in  many  parts  of  the
 country  power  cutis  being  resorted  to  result-
 ing  in  or  creating  multiferous  or  different

 '  NEE-P.C.  Ltd.  (Acquinisition  &  Transfer  of
 Power  Transmission  Systems)  Bill

 types  of  problems.  When  there  is  no  power,
 students  are  not  able  to  read  and  agricultur-
 ists  also  are  not  able  to  operate  the  pumps
 in  their  farms.  So  manyehings  are  there.  The
 small  industry  sector  also  sustains  loss.  The
 question  of  unemployment  comes.  in.

 Therefore,  we  should  have  required
 quantity  of  power  generated  in  our  country.
 But  we  do  to  have  funds  for  this.  This  is  the
 reality.  Recently  we  have  enacted  some
 legislation  in  Parliament  enabling  private
 sector  to  step  in  the  power  generation  sec-
 tor.  These  are  not  very  welcome  features
 but  there  is  not  altemative.

 SHRI  PIUS  TIRKEY  (Alipurduars):  Mr.
 Deputy  Speaker,  Sir,  there  is  no  quorum  in
 the  House.

 MR.  DEPUTY  SPEAKER:  Let  the  quo-
 rum  bell  to

 rung.  Now,  there  is  quorum.  Shri
 Panigrahi  may  continue  now.

 SHRI  SRIBALLAV  PANIGRAHI:  Sir,  in
 the  year  1947,  when  we  achieved  indepen-
 dence,  1,700  MW  _  of  power  was  being
 generated  in  our  country  and  there  has  been
 a  fantastic  growth  since  then.  At  present  the
 figure  stands  at  69,000  MW.  But  this  is  also
 on  the  lower  side  of  the  requirement.  We
 need  much  more  and  according  to  the  inter-
 national  standard  also,  per  head  consump-
 tion  of  power,  we  are  quite  below  the  aver-
 age.  In  our anxiety  to  meet  the  requirements
 of  power,  for  which  we  do  not  have  enough
 resources,  naturally  we  have  to  depend  on
 entrepreneurs  and  industrialists  both  within
 our  country  and  outside  also  to  come  and
 make  their  investments  for  generation  of
 power.  While  the  Government  is  thinking
 about  the  construction  of  the  National  Power
 Grid,  it  should  keep  in  conditions  those
 people  will  be  bringing  in  along  with  their
 investments.

 Sir,  there  was  a  serious  objection  raised
 by  Nitish  Kumari  about  the  valuation  of  the
 assets  at  book  rates.  ।  there  is  an  assur-
 ance  given  by  the  Government  that  the  new
 Power  Grid  will  be  under  the  Central  Gov-
 emment  than  it  is  a  question  ‘of  one  public
 sector  handing  over  assets  to  another  public
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 sector  under  the  overall  control  of  the
 Govemment  of.Inaia.  So,  it  does  not  matter
 much.  If  it  is  from  the  State  Government  to
 the  Central  Government  or  from  one  public
 sector  unit  to  another  public  sector  unit
 under  the  Government  of  India  also,  it  does
 not'matter  much.  But,  if  at  some  point  of  time
 some  private  entrepreneurs  come  forward
 or  for  any  reason  there  is  a  deal  for  its
 transfer  to  them,  then  naturally  he  Govern-
 ment  will  be  at  a  disadvantageous  position
 and  those  private  companies  will  be  at  an
 advantageous  position  at  the  cost  of  na-
 tional  interests.  So,  this  is  something  which
 shouldbe  kept  in  mind.  Secondly,  |  am  of  the
 opinion  that  we  must  encourage  private
 entrepreneurs  in  the  power  sector,  but  some
 control  must  be  exercised  over  them  with
 regard  to  the  maintenance  of  the  National
 Power  Grid.  In  that  way,  another  very  dis-
 turbing  factor  in  our  country  is  the  transmis-
 sion  and  distribution  losses.  It  is  as  high  as
 22  per  cent  whereas  if  it  is  properly  im-
 proved,  if  it  is  maintained  properly  through
 effective  system,  T  8  D  loss  will  be  reduced.
 Now  it  is  as  high  as  22  per  cent  in  India  as
 against  five  per  cent  or  seven  per  cent  in
 countries  like  Japan  and  German.  For  one
 mega  watt  of  power  generation,  it  needs
 about  Rs.2  crore  investment.So,  we  are
 losing  thousands  of  crores  of  rupees  in  this
 process  because  we  have  higher  percent-
 age  of  T&D  loss.  A  situation  has  come  that
 the  Government  should  encourages  setting
 up  power  stations  in  the  pitheads,  i.e.  coal
 belt  thereby  the  railway  freight,  transporta-
 tion  cost  of  coal  and  the  problem  connected
 with  it  can  be  solved.  We  should  strengthen
 the  transmission  system  all  over  the  country
 by  constructing  the  transmission  lines  prop-
 erly  and  efficiently  manages.  We  have  to
 ensure  setting  up  of  these  power  plants  in
 the  coal  mines,  pitheads.

 |  would  now  conclude  Already  de  facto
 transfer  has  taken  place.  Why  are  they
 seeing  the  ghost  of  IMF  and  the  World  Bank
 for  every  issue.  China  is  after  the  World
 Bank  and  the  IMF.  Janata  Dal  has  two  State
 Govemments  in  Bihar  and  Orissa.  The  Orissa
 Chief  Minister  day  in  and  day  out,  at  every
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 moment,  is  after  the  IMF.He  is  moving
 country  to  country  German,  America,  Lon-
 don  placating  industrialists,  entrepreneurs
 to  come  over  to  Orissa  for  setting  up  power
 plants  and  other  industries.  You  go  and
 discuss.this  mater  with  your  beloved  Chief
 Minister,  Shri  Biju  Patnaik.  When  you  take
 the  floor  here  and  oppose  all  these  things,  all
 these  good  measures  of  the  Government  of
 India,  you  forget  about  it.  Do  you  know,  he
 has  handed  over  even  chromide  mines  and
 change  Game  plant  at  throw  away  price  to
 Tatas.  Very  recently  he  has  disposed  of  so,
 many  mills  from  the  public  sector  to  private
 sector.  He  has  extended  red  carpet  wel-
 come  to  industrialists  in  Orissa.  He  has
 disposed  of  the  plants  and  public  sector
 units  one  after  the  other.

 [Translation}

 SHRI  NITISH  KUMAR:  Mukul  Wasnik
 has  not  asked  for  quorum  to  speak  these
 things.  You  may  speak  anything  on  the
 President's  Address.  This  time  you  should
 be  confined  to  the  power  grid.

 SHRI  SRIBALLAV  PANIGRAHI  :  You
 are  saying  all  these  things  just  to  oppose  my
 point...(/nterruptions)

 [English

 You  are  maintaining  two  standards.
 Your  Janata  Dal  is  maintaining  two  stan-
 dards.  So  far  as  this  matter  is  concerned,  it
 is  very  relevant.  China  and  other  countries
 are  also  after  the  IMF.  It  is  admitted  and
 everybody  knows  that  we  have  depend  on
 loan  assistance.  what  is  the  conditionality
 about  it?  Two  years  before  also,  they  were
 criticising  that  it  was  a  sell-oat  to  the  World
 Bank.  Do  you  know,  within  two  years,  What
 is  the  health  of  our  economy?  What  is  the
 health  of  the  country’s  economy  today?  We
 can  produce  such  a  beautiful  Budget  only
 recently.

 Should  |  refer  to  West  Bengal,  Mr.  Anil
 Basu?

 MR.  DEPUTY  SPEAKER:  Not  neces-

 Sary.
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 SHRI  SRIBALLAV  PANIGRAHI  :  Should

 |  refer  to  your  Chief  Minister?

 SHRI  ANIL  BASU:  You  should  refer.

 SHRI  SRIBALLAV  PANIGRAHI  :  So,
 naturatly  there  should  that  could  not  be

 objection  just  for  the  sake  of  objection  and

 opposition  for  the  sake  of  opposition.  Noth-

 ing  like  that.  But,  at  the  same  time,  this  is  a

 good  thing  that  we  should  have  effective,
 national  power  grid  and,  for  that,  we  are

 having  a  Corporation  now  and  some  tech-
 nicalities,  formalities,  are  required  to  be

 completed  and  this  Bill  is  there  before  us  to

 complete  those  formalities.  That  is  why,  |

 give  full  support  to  this  Bill  with  the  request
 to  the  hon.  Minister  that  some  of  the  doubts
 which  are  being  expressed  may  be  kept.  in
 mind.

 SHRI  ANIL  BASU  :  You  also  impose
 conditionalities.

 SHRI  SRIBALLAV  PANIGRAHI  :  No.  |

 support  this  Bill.

 MR.  DEPUTY  SPE/  ER:  Thank  you
 very  much,  Mr.  Sriballav  Panigrahi.

 [Translation]

 DR.  LAXMINARAYAN  PANDEYA

 (Mandsaur):  Mr.  Deputy  Speaker,  Sir,  |

 support  the  resolution  introduced  by  Shri
 Nitish  Kumar  and  hon.  Members  for  the
 disapproval  of  this  ordinance.  It  seems  that
 now  a  days  the  Government  has  become
 merely  a  toy,  a  puppet  in  the  puppet  in  this
 hands  of  the  World  Bank.  The  manner  in
 which  the  World  Bank  puts  its  condition  in
 each  case  the  Goverment  accepts  those  in
 the  same  manner  in  each  case.

 The  Billintroduced  in  the  House  andthe
 ordinance  has  been  promulgated  before  it  is
 also  an  outcome  of  these  conditionalities.  In
 this  regard  |  would  like  to  cite  two  extracts
 from  the  “Financial  Express”-

 &N.E.E.P.C.  Ltd.  (Acquinisition  &  Transfer  of
 Power  Transmission  Systems)  Bill

 [English]

 “World  Bank  dictat  forces  NTPC  to
 transfer  assets.”

 “Another  instance  of  the  World  Bank
 arm  twisting  the  Power  Ministry  has
 come  to  light.  And,  this  time  it  is  again
 the  issue  of  de  jure  transfer  of  assetsਂ
 from  NHPC,  NTPC  and  NEEPCO  to
 the  Power  Grid  Corporation.

 Following  a  firm  commitment  given  to
 IBRD,  the  Power  Minister,  Mr.
 Kalpanath  Rai,  has  introduced  a  bill  in
 both  the  houses  of  Parliament  to  effect
 such  a  transfer  much  to  the  chagrin  of
 employees  in  all  the  three  corpora-
 tions.

 “The  proposed  legislation  is  significant
 in  the  sense  that  it  comes  in  the  wake
 of  a  letter  written  by  the  Power  Secre-
 tary,  Mr.  R.  Vasudevan  to  Mr.  Heinz
 Vergin,  Director,  India  Department,
 World  Bank,  on  October  7  on  the
 conditions  imposed  by  IBRD  for  pro-
 cessing  NTPC  power  generation
 project  loan  worth  $1.2  billion  under
 the  time  slice  arrangement.

 The  World  Bank  mission  in  its  last  visit
 had  categorically  stated  that  transfer
 of  transmission  assets  was  a  pre-
 condition  to  any  future  loan  appraisal
 for  NTPC.”

 [Translation]

 It  is  evident  from  this  that  the  World
 Bank  had  already  imposed  such  conditions,
 whose  details  are  published  in  the  Financial
 Express  of  6th  December,  1992.  The  World
 Bank  had  already  decided  that  the  loan
 would  be  provided  only  if  the  Government
 abides  by  the  conditions.  It  is  true  that  the
 working  systems  of  these  three  grids  are
 different.  The  Government  has  brought  this
 Bill  because  the  World  Bank  also  asked  the
 Government  to  merge  these  three  power
 grids  into  one  and  transfer  assets  of  these
 grids.  The  World  Bank  also  asked  the  Gov-
 emmentto  transfer  the  assets  of  these  three
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 grids  to  the  Power  Grid  Corporation,  other-
 wise  no  loan  would  be  provided  to  it  in  future.

 Besides  this,  in  response  to  the  letter
 written  by  the  power  Secretary,  Shri
 Vasudevan  the  World  Bank  said  that  if  the
 Government  is  ready  to  accept  its  condi-
 tions  only  then  the  loan  will  he  provided.

 |  am  ata  loss  to  understand  as  to  which
 direction  this  Governmentis  taking  the  coun-
 try  to.  The  question  is  not  of  the  loan  or
 import  or  the  loan  from  the  World  Bank  but
 one  can  make  out,  as  to  which  direction  this
 Goverment  is  going,  from  other  actions  of
 the  Government-  whether  it  is  the  question
 of  import  of  20  lakh  tonnes  of  foodgrains  or
 to  give  concessions  in  the  import  duty  or  to
 give  rebate  on  other  imported  items.  The
 way  the  national  industry  is  suffering  a  set
 back  it  appears  that  the  Government  is  bent
 upon  pleasing  the  World  Bank.

 |  would  also  like  to  submit  that  he  World
 Bank  has  pointed  out  the  mis-management
 in  our  country.  Anews  item  appeared  sin  the
 Economic  Times  dated  the  21st  December
 in  this  regard  reads:

 [English]

 “In  a  scathing  indictment  of  the
 country’s  power  sector,  the  World
 Bank  has  accused  the  State  Electric-
 ity  Boards,  National  Thermal  Power
 Corporation,  Power  finance  Corpo-
 ration  and  Central  Electricity  Author-
 ity  of  gross  mismanagement.”

 [Translation

 ।  think  that  if  we  look  at  the  interference
 of  the  World  Bank  in  our  internal  matters  an
 if  we  are  compelled  to  work  under  the  direc-
 tions  of  the  World  Bank  then  certainly  there
 is  no  other  way  but  to  support the  Bill  brought
 by  Shri.  Nitish  Kumar  ji  and  other  hon.
 Members  with  a  view  to  repeal  this  ordi-
 nance.  \tis  obvious  from  that  as  well  as  from
 the  actions  taken  at  that  time.  You  are  going
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 to  form  a  gird  system  by  merging  three
 corporations  but  how  far we  will  be  benefited
 as  a  result  thereof?  What  are  the  views  of
 the  Government  in  this  matter  keeping  in
 view  the  protest  lodged  by  the  Tamil  Nadu,
 Government.  It  has  clearly  stated  that  it  will
 not  stand  by  the  Govemment  since  their
 own  arrangements  are  working  smoothly.  |
 would  like  to  read  out  the  news  item  ap-
 peared  in  a  newspaper  on  5-1-93  under  the
 caption  “Tamil  Nadu  May  Opt  Out  Of  Power
 Grid.”

 [English]

 It  has  been  stated:

 “The  Tamil  Nadu  Electricity  Board  is
 considering  revival  of  its  demand  to
 delink  the  State  from  the  Southren  Power
 grid  following  the  last  night's  incident,
 when  the  State  alongwith  Karnataka
 and  Andhra  Pradesh  faced  a  black
 out...”

 [Translation]

 |  would  like  to  know  from  the  hon.Minister
 the  circumstances  under  which  this  ordi-
 nance  was  promulgated  and  the  reasons  for
 not  introducing  comprehension  bill  in  this
 regard  and  the  circumstances  under  which
 this  bill  was  introduced  in  ०  haste.  One  of  the
 3  companies,  whose  names  have  been
 given  in  the  first  schedule  is  National  thermal
 Power  Corporation  Ltd,  which  is  a  corporate
 company  under  the  Company  act  1956.  Itis
 a  registered  company  with  it  registered  of-
 fice  in  Scope  Complex,  Lodhi  Road,  New
 Delhi,  the  other  one  is  the  National  Hydro
 Power  Corporation  Ltd,  which  is  also  a
 corporate  company  and  is  registered  under
 Company  Act,  1956  with  its  office  in  New
 Delhi  and  thirdly  there  is  the  North-East
 Electricity  Corporation,  which  is  a  corporate
 company  and  is  registered  under  1956  Act
 with  its  registered  office  located  in  Shillong.
 All  these  three  companies  are  proposed  to
 be  merged  into  National  Electricity  Author-
 ity.  As  the  hon.  Member  Shri.  Nitish  Kumar
 has  said  that  barring  a  few  impediments
 those  three  compdnies  were  functioning
 properly  and  independently.  The  hon.  Min-
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 ister  of  Power  should  have  informed  the
 House  about  the  steps  being  taken  to  over-
 come  the  power  crisis.  Today  the  farmers  in
 Uttar  Pradesh  are  suffering  due  to  the  lack
 ]  power.Why  there  is  power  problem  in

 Madhya  Pradesh?  Why  gas  is  not  being
 supplied  to  Madhya  Pradesh  since  it  is
 demanding  for  a  gas  based  power  plant?
 Why  there  has  been  a  delay  in  setting  up  of
 the  same  type  of  power  plant  in  Kamataka?
 These  are  some  of  the  points  on  which  the
 hon.  Minister  has  not  thrown  light.

 Mr.  Deputy  Speaker  Sir,  why  there  is
 power  crisis  in  Rajasthan?  The  Govemment
 had  given  an  assurance  to  resolve  the  power
 crisis  in  the  state  andthe  State  Government
 had  submitted  proposals  to  over-come  the
 power  crisis,  but  the  hon.  Minister  has  not
 thrown  light on  these  proposals  in  his  speech.
 It  is  not  that  it  would  improve  or  change  the
 position.

 No  mention  has  been  made  about  the
 steps  to  be  taken  to  streamline  the  function-
 ing  of  the  State  Electricity  Boards  without
 setting  up  a  new  agency.  It  has  not  been
 made  clear  as  to  what  benefit  would  accrue
 after  the  formation  of  this  national  grid.
 funds  hav@notbeen  provided  to  the  Nandipur
 Thermal  Power  Plant  of  Mangalore.  -  was  a
 new  plant.  The  land  was  also  acquired  for
 this  purpose.  A  gas  based  power  plant  was
 to  be  set  up  in  Bhander  near  Gwalior  in
 Madhya  Pradesh.  -The  project  was  not
 cleared  by  the  Goyernment.  During  the
 Bhartiya  Janata  party  Government  in
 Madhya  Pradesh;,it  was  asked  that  if  the
 Central  Goverment  was  unable  to  provide
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 funds  to  the’  State  Government  then  the
 State  Government  should  be  allowed  to  ask
 private  sector  to  take  oyer  this  power  gen-
 eration  project  so  that  the  power  production
 is  stared.  But  that  too  was  not  allowed  by  the
 Govemment.  Today  would  like  to  urge
 upon  you  that  the  power  supply  should  be
 normal  or  the  condition  of  the  State  Electric-
 ity  Boards  should  improve  and  for  that  mat-
 ter  the  Central  Electricity  Authority  should
 have  been  strengthened.  But  instead  of  that
 the  Government  have  allowed  the  situation
 to  deteriorate  further  and  make  it  more
 complex.  As,  |  have  already  stated  that
 there  is  the  World  Bank  pressure  behind  all
 that  and  the  Govemment  is  working  under
 the  pressure  of  the  World  Bank.

 [English]

 MR.  DEPUTY  SPEAKER:  How  much
 time  do  you  need,  Pandeyaji?

 [  Translation]

 DR.  LAXMINARAYAN  PANDEYA:  |  will
 take  some  more  to  conclude.

 [English]

 MR.  DEPUTY  SPEAKER:  You  can
 speak  afterwards.kkkk

 18.00  hrs.

 The  Lok  Sabha  then  adjoumedtill Eleven
 of  Clock on  Friday,  March  12,  1993/Phalguna
 21,°1914  (Saka)
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